






Ta.~ation Laws (Antendnientj 

Amendment of 4. In section I 15P ofthe Income-tax Act, for the words "one and one-fourth per cent.", 
seetlon 1 ISP the words "one per cent." shall be substituted. 

Aniendrnent of 5. In section 11 5 s  ofthe Income-tax Act, for the words "one and one-fourth per cent.", 
secrlon I I sS  the words "one per cent." shall be subsiituted. },& 4 - 
Amendment of 6.  In section 132B ofthe Income-tax Act, in sub-section (4), in clause (a), for the words 
sect'0n 132B. "eight per cent.", the words "six per cent." shall be substituted. 

Amendment of 7. In section 158BFAofthe Income-tax Act, in sub-section (I), for the words "one and 
sect [on one-fourth per cent.", the words "one per cent." shall be substituted. 
158BFA 
Amendment of  8. In section 201 ofthe Income-tax Act, in sub-section (IA), for the words "fifteen per 
sect10n201 cent.", the words "twelve per cent." shall be substituted. 

Amendment of  . 9. In section 206C of the Income-tax Act,- .-- 
sectlon 206C. 

(a) in sub-section (I),- 

(i) for the Table, the following Table shall be substituted, namely:- 

"TABLE , 

SI. No. Nature of goods Percentage 

(1) (2) (3 
(i) Alcoholic liquor for human consumption One per cent. 
(ii) Tendu leaves Five per cent. 

(iii) Timber obtaincd under a forest lease Two and one-half per cent. 
(iv) Timber obtained by any mode other than Two and one-half per 'cent. 

under a forest lease . 
(v) Any other forest produce not being timber ' Two and one-half per cent. 

or tendu leaves 
(vi) Scrap One per cent. : "; 

(ii) for the proviso below t h e ~ a b l e ,  the following proviso shall be 
substituted, namely:- 

"Provided that every person, being a seller shall at the time, during 
the period beginning on the 1st day of June, 2003 and ending on the day 
immediately preceding the date on which the Taxation Laws (Amendment) 
Act, 2003 comes into force, of debiting of the amount payable by the 
buyer to the account of the buyer or of receipt of such amount from the 
said buyer in cash or by the issue of a cheque or draft or by any other 
mode, whichever is earlier, collect from the buyer of any goods of the 
nature specified in column (2) of the Table as it stood immediately before 
the 1 st day of June, 2003, a sum equal to the percentage, specified in the 
corresponding entry in colunln (3) of the said Table, of such amount as 
income-tax in accordance with the provisions of this section as they stood 
immediately before the 1 st day of June, 2003."; 

' (b)  after sub-section (I), the following sub-sections shall beinierted, hamel9:- . , ' . 
. . 

. . 
. ' . "(IA) Notwithstarldinganything contained in sub-section.(l), . . . . . . . . . . . . .  no collection ......... . .  , 

o,ftax shall be mad6 in t;hi c'!e.af a bwe<$dj$ i$:.bcii(jent in:ifidia;-if!gilCh buyer:::. i.:lj ;:;:: . :: 
hrllishes to the person responsible forcollecting tax, a declaration in writing in . . 

duplicate in the prescribed form and verified in the preicribed manner tothe 
effect that the goods referred-to in column,(2) of the aforesaid Table are to be 
utilised for the purposes of manufacturing, processing or producing articles or., 
things and not for . trading . purposes. . . 

(ID) The person responsible for collecting tax under this section shall 
deliver or cause to be delivered to the Chief Commissioner or Commissioner 
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furnished to him."; 

(c) in sub-section (3). for the words "seven days". the words "the prescribed I 1 \ 
time" shall be substituted; jJ 11 

'I I/ 

(d) in sub-section ( 5 ) .  for the words "ten days from the date of debit". the words I//,// 
"such period as may be prescr~bed from the time ofdebit" shall be substituted; I( 

1 %  /I 11 
( e )  in sub-section (7) .  for the words "one and one-fourth per cent.". the words 

"one per cent." shall,be substituted; 

(/') in  the Explanarion occurring at the end, in clause ( a ) ,  for sub-clauses ( I )  and 
(ir), the following sub-clauses shall be substituted, namely:- 

"(i) a public sector company, the Central Government. a State Government. 
and an embassy, a high commission, legation. commission, consulate and the 
trade representation, of a foreign State and a club; or 

( i i )  a buyer in the retail sale of such goods purchased by him for personal 
consumption;". 

10. In section 220 of the Income-tax Act; in sub-section (2), for the words "one and 
one-fourth per cent.", the words "one per cent." shall be substituted. 

11.  In section 230 of the Income-tax Act, in sub-section (?), after the word, brackets 
and figure "sub-section ( I ) " ; ,  the words, brackets, figure and letter "or the first proviso to 
sub-section (/ 'A)" shall be inserted and shall be deemed to have been inserted with effect 
from the 1 st day of June, 2003: 

12. In section 234A of the Income-tax Act, in sub-sections ( I )  and (3), for the words 
"one and one-fourth per cent.", the words "one per cent." shall be substituted. 




